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CENTRAL ADMINISTRATIVE TRIBUNAL™
KOLKATA BENCH
KOLKATA

O.A. No.350/00281/2020.
Date of order : This the 9" Day of September, 2020.

Hon'bie Mrs.Bidisha Banerjee, Judicial Member . .
Hon'ble -Dr.(Ms) Nandita Chatterjee, Administrative

Binita Murmu,

Wife of Late Jogen Murmu,
Residing at Village - Duillya (Sou’rh)
P.O. Dulliya,

P.S. Sankrail,

District - Howrah,

Pin-711313.

By Advocate : Mr. B. Chatterjee
_Vérsus -

1. The General Manager,
Eastern Railway,
Having ifs office at Fairlie Ploce
17,NS.Road, -
Kotkata - 700 001.

2. The Divisional Railway Manager,
Eastern Railway,
Howrah - 1.

3. The Senior Section Englneer (M)/ EMU Corshed
Eastern chiwoy
Howrah.

By Advocate : Mr. P. Bojpoyee‘

DR (MS) NANDITA CHATTERJEE MEMBER(A)

Aggrieved at nof having received the settlement dues after expiry
of her ex-employee-husband, the applicant hos approached this Tribunal-
praying for the following reiief:

“



Q) Direction be pos(s\ed upon the respondents to release
the entire retiral benefits including gratuity and pension
together with interest as per Nationalized Bank's rate.

b)  Pass such other order orders as may be deem fit and
proper.

2. Heard both Ld. counsel, -examined documents on féc_ords. This O.A

is faken up atf the odmissioh stage for di_spo’s'ol'.‘ ‘

3. Ld. counsel for the applicant would submit that fhe_dpp!iconf’s late .. -

husband was an employee of the respondent "o‘ufhoriﬁes., :W_hO, died in- -

“harness on 19.03.2018, leaving behind His'_widow, two dependent

daughters and one dependent ’Son"czs-docUmenféd"in his family .

~ statement.

4. The applicant is the second wife of Iofe. employee and would state
thdt his first wife had left her husband  and enteredf_,inb a second
morridée. The applicant had ﬁence cloimedol! béneﬁt‘s as .due to her on
account of demise of hef sbouse, but fhel‘ responde_n"rs had failed to
respond and had only verb'dlly directeq “her to szmif a successioh"

certificate to claim her dues.

Being su.bj_ecied to OijC_T _poverty and not hcving any other
recourse to sustain herself and hér depe'ndén’r family, the applicant has,

hence, approached this Tribunal praying for the above relief.

5. Ld. counsel for the applicant wouid pray that the responde\'n'fs be

directed to respond to the applicant’s representation ‘aoied,5.3.2019 af

Annexure, A-5 1o the O.A in a fime bound manner to which Ld. Counsel for

respondents would not object if directed to bé disposed of in

accordance with law.

o
-~




v.-:zl!,.'-‘??: Y

2

il

- Pg

é. Hence, with the consent of the pqrﬁes,. ond; without entering into
the mérits of the matter, we would di.récT"f‘he concé,rhed respondent
oﬁfhority or any other co_mpe’feht authority to decide. on the same in
accordance with law and to convey his decision in ’rhe'_,f,orm‘ of reasoned
and speaking order within 12 weeAk\s fr‘om the dd’re of reééibt of a copy of
this order. If so entifled, benefits as du'e_- to the applicant _shbuld be

released within 10 weeks of such orders.

6. .With these directions, the O.Ais disposed of. No or_dérs as 1o costs.
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